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CENTRAL ADMINISTRAT;VE TRIBUNAL

GULISTAN BLDG,NO 6 PRESCOT ROAD, 4TH FLOOR.,
MUMBAL - 400 001,

ORIGINAL APPLICATION NO,1112/95,

DATEL THIS ZZTH DAY OF JUNE, 1996,

CORAM 3 Hon'ble shri P.P,.Srivastava, Member (A)

Dnyanu Tukaram Bamne " eee Applicant
(BY_. Mvoeatgé Bhri R.C.Kottankar)

v/s.
Union of India & 2 Ors, e++ Respondents
(By Advocate /shri V.S.Masurkar) ‘

ORAL
YORDERI

I Per shri P.?;SriVastaVa. Menber(A) X

shri KbtiankarQ Counsel for applicant submitsg
that the gpplicant was working with Ministry of Defence
from 11/12/59 to 1/8/66 thereafter he joined State
Government, i.e, Haffkine Ingtitute on 2/8/66 and worked
thete upto 13/3/74, thereafter he has joined the Ministry
of hgriculture§§§§m 14/3/74 and is still serving their,
As the date of retirement of the applicant is in 31/7/97,
the applicant has been wepresenting to the respondents
to issue sanction to count all his previous services from
1959 in Ministry of Defence and from 1974 in State Government
(Haffkine Institute) which at thet time belonged to
State Government, The Respondents have not yet given any
finaly reply, Coungel for applicant specifically brings
to the notice of the Tribunal the letter of Administration
dated 7/10/87, by which the respondents administration had
agreed to count the service of the applicant towards
pension prowded the of fices where he had served during the
previous period agreed to pay lump-sum pension contribution
to CPBF, Bombay, The Counsel for applicant has further

submitted that now according to the latest instructions,




\ 1t

- 2 -
vide para-4 and 5 of the CCS'Pensioﬁ Rules of Rule-14,
the liability for pension including‘gratuity will be borne
in full by the Department.éi?:hich the applicant retires

finally.

2o . The Counsel for the respbndents. shri Masurkar,
submits that the administration has taken up the matter

with the higher authorities, and a geply is awaited shortly.

3. In the circumstances of the case; it will be
sufficient at this stage to direct the respondents to
take a decision in the case of the applicant regarding
counting of service finally within a period of 4 months

from the date of receipt of this order,

With the above direction, the OA is disposed

|

)

of with no order as to costs.

' (P.P.SRIVASTAVA)
abp. : MEMBER (A)
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BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUMAL
MIMBAI BENCH

CONTEMPT PETITION NOj OF 1996

in

0A NO.1112 of 1995

DNYANU TWKARAM BAMNE, i )
Head Clerk, Central poultry Breeding Farm,
Dept. of A.H & Diarying, )
Ministry'?f Agriculture, | )
Aarey Milk olony, . )
Goregaon(E), Bombay 400065, | PETITIONER
| (org. Applicant)
versus.
1. MR STNGH, )

Secretary to Govt.of India
Dept.of A,H& Diarying, |

Minis try of Agricul ture, )

Frishi Bhavan, New Delhi 110001 )

|

2. Dr.J.M BORA,

Director, Central Poultry Breeding Farm

Dept.of A.H & Diarying,

)
)
)
Ministry of Agriculture,? )
Aarey Milk Colony ' )

f
Goregaon(East ) Bombay 400065, - CONTEMNERS
! (org. Responde~
nts)

I, DNYANU TUKARAM BAMNE, the Petitioner

abovenamed respectfully state and submit as under :=

i) that this Petitioner thd filed an Original
Application being No,1112 of 1995 in this Hon'ble’
Tribunal onlkd/9/1995 praying for a declaration

0.02




and order that Service rendered:by the Petitioner in
Inspectarate of General Stores KMinistry of Defence)
quring the period 11/12/1959 tol 1/8/1966 and in Haffkine
Institute (State Govermment )dqring the period 2/8/1966
to 13/3/1974 be counted towards pensionary benefits

in Department of A H& Diaryingi Ministry of Agriculture,

where he is now employed:

11)  that this Hon'ble Tribunal vide order dated
27/6/1996,passed in above OA had directed the
Respondents to take a decision in the case of the
Applicant regarding counting of service finally
within a period of four months ‘from the date of receipt
of Tribunalt's order. Hereto aﬁnexed and marked as
Exhibit *A' is a copy of tﬁiszribunal‘s aforesaid
order dt. 27/6/1996, i

: |
iii) that this Petitioner submits that the Respondents
in wilful disobedience of the ;order passed by this
Hon'ble Tribunal in CA 1112 of 1995 have not imple-
mented the said order so far éespite written and oral

reminders for early action;

iv) that for the reasons gtated in paras (1i) and
(1i4) abpove the ReSpondents are in conﬁem;t of the
Order passed by this Hon‘ble; Tribunal in OA 1112 of
1995, and, therefore, deserve}to be dealt with in
accordance with the provisio%s of the Contempt of Courts
Act, 1971, ;
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This Petitioner, therefore,prays that this

Hon'ble Tribunal be pleased te

(i) hold and declare that the Respondents have
committed breach of the order dt.27/6/1996
passed };y this Hon'ble Tribunal in OA 1112
of 1995 and deal with them in accordance
with the provisionS of t}lue Contempt of Courts

Act, 1971 read with Cont;f,rrpt of OCourts Rules

|

(11) direct the Respondents t6 pass orders to count

1986 and as amended;

the past service of the petitioner in Ministry
of Defence (Central Gove!rrment) and in Haffkine
Institute(State Goverme;ht) towards pensionary

bene fits forthwith; ’

(1i1i) paSs any Such any other order and/or orders
' as this Hon'ble Tribunal may deem fit and

proper in the circumStances of the case;

(iv) grant costs of this petition.

January 2, 1997 Lz =

, D.T.BAMNE
('Feti tioner.)

VERIFICATTION

L]

I, D.T.BAMNE, Head Cle::kI . Central Poultry Breeding
Farm, Dept.of A,H& Diarying, Go!regaon(E)Bombay, do state
on solemn affirmation that whatiever sStated in paras above

are true to the best of my knowledge and belief and that I

have not suppressed any material facts.@/)—-

Bombay P
Janvary 2, 1997 (D. T. BAMNE)
Petitioner.
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YQRDERI

I Per shri P.P,Srivastava, Member(a) X
- shri xbtiankarﬁgﬁounsel for applicant submits
that the:applicant was working with Ministry of Defence
from 11/12/59 to 1/8/66 thereafter he joined State
Government, i.e, Haffkine Institute on ?/8/66 and worked
:ghA__thetg upto 13/3/74, thereafter he has jéinéd the Ministry
éf Agriculture from 14/3/74 and is stili serving their,

> ﬁgfthe date of retirement of the applicant is in 31/7/97,
“;fiﬁe applicant has been vepresénting to the respondents

to issue sanction to count all his previous services from
1959 in Minietry of Defence and from 1974 in State Government
(Haffkine Institute) which at that time belonged to

State Government, The Respondents hﬁve not yet given anyA
finaly reply, Counsel for applicant specifically brings

to the notice of the Tribunal the letter of Administratiqn
dated 7/10/87, by which the respondents administration had
agreed to count the service of the applicant towards
pension prowded the offices where he had served during the
previous period agreed to pay lumpesum $ension contribution
to cbsF. Bombay, ,fhe Counsel for appli%ant has further
submitted that now according to the latést instructions,
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vide para-4 and 5 of the CCs

Pension Rules of Rule-.14,

the liability for pension including gratuity will be borne
from |

in full by the Department /. -
finally, ‘

which the applicant retires

|
i

!

'2° .The Counsel for the‘respondents. shri Masurkar,

aubmits that the administration has taken up the matter

with the higher authorities.

-
I

and a reply is awaited sLortly.

_3. In the circumstances of the case, it will

sufficient at this stage to direct the respondents to

take a decision in the case of the applicant regarding

counting of service finally within a period of 4 months

from the date of receipt of this order.

With the above direction, the QA is disﬁosed

of with no order as to costs.
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